Title: Regarding disinvestments of Government Shares in HPCL and BPCL.

SHRI RUPCHAND PAL (HOOGLY): Sir, you have agreed to allow a discussion on the disinvestment of the profit
making oil majors like HPCL and BPCL. But what | want to add is that the workers and employees, including the top
management, are opposing disinvestment irrespective of any political affiliations.

All the Trade Unions are united to oppose the decision of this Government. So, the Government should not make
any further progress in the matter. They should not proceed at all till a final decision is taken by this Parliament,
because nationalisation took place by an Act of Parliament. Whatever the interpretation of others, this House
cannot be taken for granted. The right of this sovereign august body cannot be allowed to be diluted in such a
manner. The Executive is accountable. There is no consensus in the Government. There is no consensus among
the partners of the Government. In such a situation, the Government should not proceed even a single step before
a final decision is taken by this Parliament. Since you have already assured, | am not elaborating the issue. But
corruption is taking place. Private monopoly is going to stay after disinvestment. All these are major issues. The
Government should not proceed any further before a final decision is taken by this Parliament. ...(Interruptions)

MR. SPEAKER: You are also allowed to associate with this issue.
...(Interruptions)

SHRI TARIT BARAN TOPDAR : The Attorney-General is not an authority. The Attorney-General can give his
opinion and we can differ.a€; (/nterruptions)
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MR. SPEAKER: Shri Jaipal Reddy, | think you want to speak on the same issue.
SHRI S. JAIPAL REDDY (MIRYALGUDA): Yes, Sir.

Sir, | completely endorse the views expressed by Shri Chandra Shekhar. | think it is not merely a legalistic question.
What opinion has been given by the Attorney General can at best be termed as legalistic though some of us doubt
the legal validity of the advice given by the Attorney-General because many senior advocates in the country have
questioned the legal reasoning behind the advice given by the Attorney-General. Therefore, we have the
considered view that the Attorney-General could be requested to come to the House to explain to us as to what was
the basis for the opinion he tendered to the Government.

Quite apart from the legalistic implications, there are substantive issues. The HPCL and the BPCL have been built
at a huge cost over the decades. It is very easy for you to dismantle them and sell them off as part of a distress
sale. | do not think the Government should rush in like fools where angels fear to tread. Therefore, we are of the
view that this issue should not only be discussed in the House but the Government should also not take it as a
prestige issue. The Government should in fact review the entire process. We are for disinvestment in areas that are
not strategic and in regard to PSUs incurring losses. ...(Interruptions)

SHRI KIRIT SOMAIYA : Sir, we have discussed this in the Question Hour and you have also promised a full-fledged
debate. So, why should we start discussing the whole issue again? ...(Interruptions)
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